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SHRI A.  G. KULKARNI   :   Sir,   .. . 

MR. CHAIRMAN : No, no. No explanation 
fron you. I have not asked you  to  give  .- ny  
explanation. 

SHRI A. C . KULKARNI : Sir, I may   be   
allov ed... 

MR. CHAIRMAN : No, no. He has said 
nothing ..gainst you. He has only raid   " Mr.   
K alkami   said   this". 

[THE   VICE-* CHAIRMAN (SHRI  AKBAR ALI 
KUAN)   in   the  Chair.] 

THE MED CAL TERMINATION OF 
PREGNANCY BILL,    1969 

Motion for reft 'ence to joint committee of the 
'inuses—contd. 

THE VnE-CHAIRMAN (SHRI AKBAR 
ALI ] ;HAN) : Mr. Rizaq Ram I think you h 
,ve already spoken yesterday. 
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SHRI P. G. MITRA (Bihar) : Mr. Vice-
Chairman, I heard with great attention the 
speech of the honourable Minister who moved 
the Bill. In the course or his speech he said that 
more than 3 million abortions are taking place, 
more often at the hands of quacks, every year. I 
would like to know from him how these 
statist ics have been obtained by him. If 
abortions are done illegally, then, how have 
these figures come to the notice of the Minister 
? In how many cases has action been taken for 
illegal abortions  ? 

In regard to the objects of the Bill it has 
been stated here that the proposed measure 
which seeks to liberalise certain existing 
provisions relating to termination of pregnancy 
has been conceived (i) as a health measure—
when there is danger to the life or risk to phy-
sical or mental health of the woman ; (a) on 
humanitarian grounds—such as when 
pregnancy arises from a sex crime like rape or 
intercourse with a lunatic woman, etc., and (3) 
eugenic grounds— where there is substantial 
risk that the child, if born, would suffer from 
deformities and diseases. Nobody can have 
any objection if in fulfilment of these objects 
any legislation is brought forward. But in the 
Bill we find that if any unmarried girl, who 
has not yet attained 
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the age of 18 ] ears, having become pregnant, 
wants i J undergo abortion, her pregnancy can 
>c terminated by ths consent of the fath .r or 
the guardian of that girl. In the same way in 
the case of an unmarried girl >vho has attained 
the age of 18 years, if s IC gives consent, 
abortion can take place But I do not find that 
the objectives mentioned in the Statement of 
Objeci i and Reasons have been met by the 
provisions actually made in the Bill. I am 
ifraid this measure is not for arranging {ood 
hospitals for women who want to undergo 
abortions, but actually it is 1( jalisiug abortion 
; otherwise, for what ;lsc have these provisions 
been kept here ? Besides, even where a 
pregnancy occu #s as a result of the failure of 
any dt vice used by a married woman or hua 
tend for the purpose of limiting the r, imber of 
children, even such unwanted negnancy 
should be presumed to constilu e a grave 
injury to the menta health of the pregnant 3 P. 
M. womai.. Its scope has been expanded to 
uch an extent that abortion will be asked fc r 
by many presons. Any husband wantin f to 
limit his children can ask for abortii n. On the 
whole I do not think it is a amily planning 
measure and the hon. I linistcr also will not 
take the stand that it is a family planning 
measure as has been tried to be enunciated by 
Shri Sh -el Bhadra Yajee. Perhaps he did not 
go through the Bill. He was simply asked t< 
speak and so he thought tliat it was a family 
planning measure. But that is no so. This 
measure which Government w.nts to legislate 
liberalises, abortion ; ther; will be no 
restrictions ; only a certificate from a 
Registered Medical Practitioner or in certain 
cases two Practitioners v ill suffice. I think it 
is not very diffic lit to get any certificate from 
any met ical officer to the effect that the wife' 
mental health may be affected, apart from 
physical health, if abortion  is  no    done. 

Therefore, I support this motion for 
circulating tin Bill for public opinion but at 
the sam lime there is a view thai instead of 
pubic opinion the Select Committee may 
;onsider all the pros and cons of the £11 
thoroughly. I am not very much intei cstcd in 
sending the Bill for public opinion, because 
wc have seen that the public scldoi n takes 
much interest in any Bill when it is circulated. 
Therefore I do not oppo e the reference of the 
Bill to the Joint Committee- but I would re-
quest the hon Minister as well as the Members   
of   "he   Select   Committee   t0 

go through the provisions of the Bill 
thoroughly so that this may not result in 
legalising corruption. Thank you. 

SHRI M. RUTHNASWAMY (Tamil Nadu) 
: Mr. Vice-Chairman, I am glad to have this 
opportunity of registering my protest against 
the very piinciple of this Bill. First of all I do 
not know why the word 'abortion' was not 
used in the title of the Bill and why this 
circumlocutory phrase 'termination of pre-
gnancy' has been used. Sir, 'abortion* is a 
weil-known word; everybody knows it. But 
this circumlocutory phrase has been used, I 
suppose to break the impact of the blow of this 
Bill. 

An argument has been advanced by the 
Minister that the provision against abortion in 
the IPC was not liberal enough because under 
the IPC abortion was made a ' crime for which 
the mother as well as the abortionist could be 
punished except where it had to be induced in 
order to save the life of the mother. The 
provision of the I. P. C one can understand but 
here the Minister contemplates liberalisation 
of abortion as a health measure not only when 
there is danger to life but also danger to 
physical or mental health of the woman, and 
also on humanitarian grounds. Well, Sir, 
mental health is a very vague term. Some 
people say that men generally suffer from 
various degrees of insanity, one is very mad or 
mildly mad, or near mad and so on. So this 
gives room for a very great degree of 
liberalisation, because anyting might be 
mental health, anything might be mental ill-
health, anything might be supposed to be ou 
humanitarian grounds. 

The agrument put forward is tliat the mother 
lias the right to her life and has the right to 
terminate the pregnancy, which means 
terminating another life which has already 
begun; life has already begun in the womb of a 
woman when she conceives and the embryo 
grows; there is life already. So the Bill gives 
her a right to terminate the life of her unborn 
child. Why should she have this right to 
preserve her own life and to end the life of the 
child? Why should it stop at that? The logical 
conclusions is that she would have the right to 
terminate the life of the child after birth; it is 
only a higher degree of life than that which is 
"in the womb. Sir, a distinguished Judge, Mr. 
Justice Aitkin, said at a meeting of the Medical 
Legal Society    of London some 
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[Shri M. Ruthnaswamy] 
years ago. "If she does possess the right to 
terminate the life of the child, when does it 
cease?'* At birth? "Why should it cease at 
birth? When it is in the womb, it is in an 
embryonic stage. Why not terminate the life of 
the child when it is born ? When she has this 
right, she can terminate life at any time, she 
may have the right to euthanasia, when her life 
ceases to be comfortable, when it ceases to be 
worthwhile;     she  can  even   commit  
suicide. 

Another argument advanced by the Minister 
is that it is another step forward for the control 
of population. Now does it mean that all the 
other methods have failed? Abortion is a 
reflection on the efficacy of all the other 
methods that have been used for controlling the 
population, the condoms, the contraceptives, 
etc. Because they have failed, the Minister 
resorts to this extreme measure of abortion, and 
even supposing it serves to control the 
population, what is our experience in regard to 
the methods of controlling the population that 
have been used so far? These methods have 
been used for a period of io years and what is 
the result? According to Government's own 
figures about 2 million births have been 
stopped as a result of these methods, 2 million 
out of a population of 550 millions. 

How many years, how many centuries 
would it take to bring about a state when the 
population can be controlled in the interests of 
• • . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(DR. S. GHANDRASEKHAR): May I correct 
the hon. Member ? The figure      is  15 
million. 

SHRI      M.      RUTHNASWAMY     : 
Fifteen million. Even so how long will it take 
to reduce the population to any considerable 
extent? If it has taken ten years to control the 
population by 15 Million, it would probably 
work out to 1J million a year. Is that going to 
slove your problems, the problem of hunger, 
the problem of scarcity, the problem of 
economic backwardness? In fact, Sir, I think, 
like other measures of family planning this 
measure also is a counsel of despair, a counsel 
of desperate action. It is an alibi put forward by 
the Government for the failure of all its plans,    
for the failure of all its measures 

towards the improvement of the economic 
lot of the people, towards tackling the 
illiteracy of the country, towards raising 
the per capita income or the country. 
It is slow progress everywhere, in every 
direction, in the building of roads which 
will lift the economy of the village from 
the subsistence economy in which it is 
at present to the market economy which 
will advance the prosperity of the country. 
Many a Ministry in the Union Govern 
ment must have looked upon the Minis 
ter of State for health as god send who 
will come to their help in regard to the 
backwardness, in regard to the little 
progress made by the Education Minis 
try, by the Food Ministry, by the 
Health Ministry. They can all say how that 
the Minister of State says that the large 
population is so great that we cannot do 
any ting. So it is only by reducing the 
population through these cheap and 
unorthodox methods that you hope to 
bring about economic progress of the 
country. Because you have failed in all 
your economic measures and developmental 
measures, because you have failed to 
achieve any substantial economic pro 
gress, now you resort to this method. 
Therefore, Sir, on moral grounds, on 
economic grounds, I think this Bill 
will not serve the purpose it has in view 
and by your liberalising abortions it 
will throw open the gates to immora 
lity, throw open the gates to vice, as has 
been   found  elsewhere. Russia      tried 
abortion for some time in the early period of its 
new regime but has since been forced to give it 
up. Japan has tried it and Japan also regets 
having resorted to this extreme measure of 
controlling population. So I think it is not in 
the interests of the country, is not in the 
interests of morality and not in the interests of 
the economic and social progress of the 
country that this Bill has been conceived, and I 
register my protest against it. 
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SHRIMATI     YASHODA       REDDY 
(Andbra   Pradesh) :   He   is   nodding his 
head also. 

• 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : Now you come to  the Bill. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Don't interrupt him,    Mr.    
Yaji:< 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I think you should    be more    
relevant. 

 
SHRIMATI YASHODA REDDY (Andhra 

Pradesh) : He was trying to make out a case. 
In the course of that he mentioned certain 
facts. So, there is no point of order. 
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"No pregnancy of an unmarried woman 
who, being above the age of eighteen years, 
is a lunatic, shall be terminated except with 
the consent in writing of her father or of her 
guardian,  if her  father is not  alive. 
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"not     less     than '   two     registered 
medical   practitioners,   acting   tor where   
the   length   of   the   pregnancy 

exceeds  twelve    weeks    but  does   not 
exceed    twenty weeks." 

•'Where any pregnancy occurs as a result 
of failure of any device used by any married 
woman or her husband for the purpose of 
limiting the number of children the anguish 
caused by such un wanted pregnancy may 
be presumed to constitute a grave injury to 
the mental health   of the      pregnant   
woman." 
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on legislation on abortion, the    Shantilal Shah  
Committee   report. Here   I   would like to point 
out thai even in Japan when the practice of 
abortion was at its peark there were as many 
illegal abortions as those registered. But the    
illegality in this case had    the connotation   of 
abortions being performed without   the   aid of 
authorised doctors.    So, Sir,    even    if we make 
the Bill into an Act and put it on the Statute 
Book,     I   do  not  think   illegal  aborltons will 
be reduced.    The reason is   obvious because   
this Bill, when  it  is   passed, will require  so  
many  formalities  to   be   gone into so many    
papers to be filled in,   so many    things   to be 
registered and so on so forth,   that   the  woman 
who has got into  difficulty will not have recourse    
to the   measures   provided   for in this Bill. 
Therefore,    I do not  think   this  measure in  any  
way     or    greatly   is    going    to alleviate the 
problem of illegal   abortion. 

Again, Sir, I think one of our Members 
mentioned I think it was my friend, Mr. 
Rajnarain that thei e are so few doctors in the 
country. 

So, if the doctors' services are going to be 
utilised for the purpose of terminating 
pregnancies in this country, Sir, where we have 
already far few doctors, our poverty in medical 
advice will be further accentuated. I am not 
opposing the Bill, but this thing has to be taken 
into account. 
Again,     Sir,   I   do   not think   that the Bill    
has    at    all     made    it     anywhere clear—-if 
I have not seen it, the Minister may point it out—
whether these operations are going to be free for 
fees are going to to be charged. If they are going 
to be free, there   will be another added    burden 
on the   Exchequer.    So all these points must be 
well thought   of.    And the important point   that 
I am going to make is that in order   that   
repeated obortions   should not be asked for,   I 
think it is very very   necessary      that    abortion   
or   termination   of pregnacy should  be  effected  
only  if the woman    agrees to   undergo   
sterilisation after   the   termination of  that 
pregnancy. That  will completely solve  the  
problem of further  terminations of pregnancy.   
Of course,     I will add a proviso—provided she   
has   already   two   living   children." If   as is 
provided in this Bill, a girl below 18 years   is 
relieved of pregnancy,    I do not say that she 
should be sterilised because that is an abnormal    
case.    But    in the case   of   a   woman   where 
contraceptive devices have   failed and she has 
recourse to    the   termination of pregnacy, I 
think 

SHRIMATI SHAKUNTALA PARA-
NJPYE (Nominated) : I congratulate the 
Governmei t, Sir, on having brought this Bill t 
> this House. The question of abortions in our 
country is a problem which is now i hundred 
year old and it was high time that a reappraisal 
of the legal basis wa made. I am very glad that 
the Gove; nment have come out with it. 

Sir, here I vi ould like to question the 
Minister, anc perhaps my friend, that I do not 
thinl that this measure for termination of pi -
ignancy is in any way a measure for birth 
control because, I shall tell you f pregnancy is 
terminated today within t week the pregnancy 
can again be ther<;. And how often a pre-
gnancy is to be terminated so that it can be a 
measure of birth control? I have always said it 
in this House and outside and I think it s not 
quite right to say that it is a mea sure to control 
the population which is i reating so many 
problems. 

There is no o te in the House who consider 
this populat on problem as a serious danger to 
thi country more than I do. But I cannot iook 
upon this measure as a birth control measure. It 
certainly is a social measure It all eviates many 
of the problems that families land themselves 
into and so on and so forth. But I will never 
look u >on it as a birth control measure.   . 

Again, it is said, Sir, that by legalising 
abortions you vill reduce the incidence of 
illegal abortions. Here I would like to quote 
some   figures    from     this   report 
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[Shrimati Shakuntala Paranjpye] it ought to 
be made incumbent on her that    she agrees  to 
undergo sterilisation .after     the  termination  
of that particular pregnancy. 

Now,   I   would  like    to   answer   some of    
the  questions  raised  by my friends. My   
friend,    Mr.    Man     Singh    Varma, said 
that this Bill has no,* been publicised, people 
had not been consulted, it  had not gone to the 
public, and so on. I would like to point out to 
him.Sir that there is a list in this Report   ol' 
the Shantilal Shah   Committee on     Page  
161   as to the number of questionnaires that 
were received    after being answered.    The   
number of questionnaire received    filled from 
Members of Parliament  and   State  
Assemblies is only nine. That only shows how 
indifferent we are. It is only when  the 
question    comes up before the House that we 
oppose it,  that we talk about this, that and the 
other. It     is    only   nine     miserable—shall     
I say   or   is   it   unparliamentary—members 
who   have cared to reply to chis questionnaire 
sent by the Shantilal Shah Committee   on   
the   question   of  legalisation of abortion.   
There   are   other   people    also whose    
advice    was  sought     and whose opinion 
was considered.    Here is a whole list   of     
officers   of   Central  and    State Medical 
Health   Directorates,    Principals and    
Professors     of    medical      colleges, 
Superintendents of Hospitals .   .   . • THE       
VICE-CHAIRMAN     (SHRI AKBAR       
ALI    KHAN)   :    You need not  read. 

SHRIMATI SHAKUNTALA PARANJPYE 
: . . . and so on. So elucidation of public 
opinion has been done in abundance, and that 
is another reason, Sir, why I oppose the 
amendment which suggests that this Bill 
should be sent for elucidation of public 
opinion. This Committee was appointed in 
1964, and the Bill is before us towards the end 
of 1969. Elucidation of public opinion, as I 
have said, has been done, I won't say ad nau-
seam but in abundance, and there is no 
necessity for it to go for elucidation of public 
opinion any more. Thank you. 

DR. S. CHANDRASEKHAR : May I 
interrupt for a minute? I would like to assure 
Mr. Varma that we have sent the proposals to a 
variety of institutions •and individuals. Since 
every Member is repeating this, I may say that 
we have sent it to the 17 Chief Ministers and 
the heads of the 11 Union Territories. We have 
sent it to the 17 Health Ministers. We have sent 
it to institutions like the 92 medical colleges, 
their Principals and Deans. We have sent it to 
the Directors of Medical Services. We have 
sent it to the Deans of Public Health. We have 
sent it to all the organisations where women are 
involved, where medical women are involved. 
We have sent it to newspaper editors. We have 
circulated it to all the Members of Parliament, 
in both House.;, and members of the State 
Assemblies and Councils and to a number of 
people who volunteered to give opinion. This 
has been going on for six long years and we 
have files this high. Besides, a lot of people 
who are interested in this matter and whom we 
did not know were interested, have written to 
us, have written articles and letters to the Press. 
The consensus out of all this—of course, there 
are criticisms and disagreements—is that the 
country is in favour of this measure. 
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STATEMENT BY PRIME MINISTER 

MEETING OF FOUR SENIOR OFFICERS OF THE 
FINANCE     MINISTRY    WITH   SHRI  T.   T. 

KRISHNAMACHARI 

THE PRIME MINISTER, MINISTER OF 
FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANNING   
(SHRIMATI INDIRA 

 


